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Review of Central Laws extended to 
J & K

1283. SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to 
Unstarred Question No. 1254 on the 
23rd November, 1977 regarding review 
of Central laws extended to J & K 
and state:

(a ) whether any proposal has since 
been sent to Government in respect 
of the operation o f any such law; and

(b ) details thereof, and actions 
taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
(a) No. Sir.

(b) Doe? not arise.

Implementation of programme ‘ Work 
for all within ten years’’

1284. SHRI CHITTA BASU: Will
the Minister of PLANNING be pleased 
to state the steps taken or proposed 
to be taken to implement the “ work for 
all within ten years”  programme?,

THE PRIME MINISTER (SHRI 
MORARJI DESAI): The primary ob­
jective of the next phase of develop 
ment plan would be the removal of 
unemployment and substantial under­
employment within approximately ten 
years. The Planning Commission is 
at present engaged in drawing up next




